
 
 

Automatic Reinstatement Clause 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that the basic sum insured under material damage section are 

always to remain at risk and shall not be reduced following loss or damage insured hereunder 

so long as the aggregate of the sums paid and/or payable does not exceed % of the sum 

insured as mentioned in the schedule. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


